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TrHE WEST BENGAL STATE”ULEGISLA URE (DELE’GATI@N

NO.,? 1 IOF197I (

[7th August, 1971}

An Act to confer on the President the power of the Legislature of
the State of Wesﬁ Bengal to make laws.

Br it enacted by Parhamenf} in the Twenty-second Year of the
Republic of India as follows: — ' '

1. ThlS Act may be called the West Bengal State Legislature (Dele- Short
gation of Powers) Act, 1971. *‘g : : title,

2. In this Act, “Proclamation” means the Proclamation issued on the Defini- '
29th day of June, 1971, under article &‘356 of the Constitution, by the Presi- tion. -
dent, and published with the no’uﬁcﬁtlon of the Government of India in
the Ministry of Home Affairs No G. éR 984 of the said date.
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3. (1) The power of the Legislature bf the State of West Bengal to Confter’
. ment
make laws, which has been declared by the Proclamation to be exercis-

on the .
able by or under the authority of Parhameﬂt is hereby conferred on the ffrf}ide“t |
Pre51dl=nt ! ‘\‘ - v P % Y power.

(2) In the exercise of the said power, thé President may, from time ;i;?: |
to time, whether Parliament is or is not in session, enact, as a President’s- Legislature
Act, a Bill containing.sueh provisions as he cdnsiders necessary: '{Zvl‘;"’ike ¥

Provided that before enacting any such Act the President shall,
whenever he considers it practicable to do so, cénsult a Committee cons-
‘tituted for the purpose, consisting of forty mem]é‘i:s of the House of the

People nominated by the Speaker and twenty mergbers of the Council of L.
States nominated by the Chairman. '
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" by enacting an amending

pEPRALED
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(3) Every Act
as soon, as may be a
ment.

wagted. by. the President under sub-section (2) shall,
jter enactment, be laid before each House of Parlia-

(4) Either House bf Parliament may, by resolution passed within
thirty days from the date on which the Act has been laid before it under
sub-section (3), which period may be comprised in one session or in two
successive sessions; direct any modifications to be made in the Actiand if
the modifications are agrged to by-the other House of Parliament during
the session in which thd Act has been so laid before itorthe session
succeeding, such modifications shall be given effect to by the President
tAct under sub-section (2):

Provided that nothing i this sub-section shall affect the validity of
the Act or of any action taigen thereunder before it is so amended.




